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STATEMENT RE. COFFEE BOARD 
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MR. DEPUTY-SPEAKER: You 
may place it on the Table of the House. 

SHRI ARIF BEG: I begl'to lay 
the statement on the Table of the Houle. 

SHaI K. LAKKAPPA (Tumkur): 
What ia it, Sir? Reprding the Coffee 
Board I have railed certain illues on the 
workiDs of the Board. The statement 
hu not been read out. I would like to 
know whether all the points have been 
covered which I have railed in the eIi.-
r.ullion, 

MR. DEPUTY SPEAKER: It 
ital been laid and a copy will be given 
10 you 

SHRI K. LAKKAPPA: Because 
want to have further :.information. 

MR. DEPUTY SPEAKER: When 
a ltatemenl i. made, there ia no diacus-
lion on it and there il no question of 
further information. A copy of the Itate-
ment will be sen t to you. 

Stat"".,., 

On the 14th December, 1977, Shri K. 
LUbppa, made certain aU.tiona on 
matters pertaining to CalFee Board. The 
alleaations have been gone into and the 
factual pOlition is as under:-

Duriag every crop season an estimate 
of ecft"ee production is made. All the 
estimated ecft"ee production is however 
nol delivered to the Coffee Board. 

Under Ihe Coft'ee Act, growen are 
allowed to retain fer domestic use and 
...s purpcIICI certain quantities. Some 
S .... in the NOll-traditional areu like 

Aft.,., wacre cofJ'ee cultivation is or 

recentorigin, are exempted from pooling 
the cofFee with the Board. Many of 
.mall cofFee holdings which are yet to be 
regiatered by State Governments 
concerned may not also deliver their 
cofFee to the Pool. All theae facton 
account for a amall gap every year 
between estimated production and ac-
tual quanlity of coffee received in the 
Pool. 'I'hiI gap is normally around 11000 
tonnes in the crop :teaIOn. 

, In 1974-75 the finally estimalod cofFee 
production was 911506 toanea. The 
actual aamal to the pool was 919,0 
tonnes as per final accounts. The entire 
quantity of cofFee pooled has been pro-
perlyaccounted for by the Coffee Board 
and the receipts and disposal tallied 
and the final acCOUDts of that year after 
these have been duly checked by'" udjt 
have been furnished to themfor neceaary 
certification. There is no poaibility of 
leakage or pilferage in the· case of pooled 
cofFee as it is warehoused under the 
surveillance of the Central Excise Autho-
ritiea abo. Further, thousands of srow-
en who deliver their cofFee to the pool 
every year have already received pay-
ments and no claim is pending. There-
fore, tbeire is nO buia for the allegation 
that lOme quan itt of coffee bad been 
siphoned off. • 

AI for the allegation pertaining to one 
of the depots in Bangalore, certain irre-
RUlarities were noticed by the Cclft'ee 
fIoarcI iuelf in the accounts of the Depot 
relating to 4 yean ending 1974-75. The 
actual quantity involved, it any, and the 
nalure ofirregularity will be establilbed 
only after the investigation, which baa 
been entrusted to the Central Bureau of 
Investigation, baa been completed. 

The Coffee Board service conditiona, 
including recruitment and promotion 
policies, are laid down in accordance 
with the Government ofIndia policy and 
guidelines. In fact, the Coffee Board 
.trictly foilOWI the Central Government 
rules &: regulations. 

The marketing operationa m the 
Coffee Board both for internal distribu-
tion and exports are well estabUshed. 
The pricing policies are well fonnulated 
and reviewed frequently by StatUtory 
and other special Committees represen-
ted predominently by growers. The 
e><portable aurplus is sold thrl1ll,h ~ 
,7t(I/IrI IIrM:tieM at which the rutling eq>ort 
prices are eatablished. The pricea of 
Cdl'ee exported directly by the Board 
are bued On the prices establiJhed in 
the CIpOrt auctions The prices that 
accrue to the pool are thus Culry protected 
and_~dedbyestahl~~~ 
dures ad pricing policy, and there is 



S'a&etIIftt undeT DECDBU 23, 19'1'1 Direction 111 

no pmibW",y oI'anycollwioo witb aD)' 
expartorimportboUSCII uillased, 

Tile aTsin of the C~,.'" Burd are 
1Il1lUJed by a St~tutory Burd a.:1 ill 
StatQtory C"l:U uittees, with adqulte 
1!Op!'e!II!a'-ti0ll to allinteresla CODcenaad. 
iacl1d'lII thll hu H~_ of Parliament, 
The BaM bu b'llD givinJ a gooJ aoo-
OU1lt 01 it.elf to the sati.racdcm or all 
interests conceru'd u.d ha also tab:n 
adequate It-ps for proper deve1plllent 01' 
the Celfee Ilidustry iD the future, 
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S'i.Ua.N,:)r~",H'i(I:h"(i): On 
N'~l'.:lD')"" ".' Shd B'l1'lu Prat"? Singh, 
~i lilter of State for Alriculture lIlade 
the followin •• talellleatin Lok Sabba:-

"We are not callolll toward! anybody. 
We will comider the case of Kerala alllO. 
But bere is a situation that no r,'qulllt for 
C~tral usistance hu been asked by the 
K.eraJa ~nt." • 

The ltatelllcnt by the Minister that the 
OVIIrnament ofKmalabad not req~ed for 
ClentnaI un.taace was contrarv to facts 
lOr the fbllowiug reuom:-

"(il The fiolll, Minister ofKeraia met 
the Prillle Minister on " 1St 
November at 2 PM and made a 
specific request for financial 
... ~ to meet the cyclone 
oilllation in Kera1L 

(ii) 011 the "vel November, a wire-
Ie. m_ge was sent to and re-
ceived at tbe Prime Mindttt'l 
Secretariat at 1600 hoUri wherein 
the damages lustained in Kerala 
were IIIIeIICd at 10 crorlll 01' 
rupees and lie lpeciflc request wu 
made for immediate financial 
a.sUtance. 

(iii~ On 23-11-1977 a teleprinter 
~e, being the c:x/ICt coPY of 
IDe Wl'el_ ~ to the Prune 
Mmioler, nooeived at the Kerala 
JW.Ie in New Delhi wu lent to 
the Prime Mfaiater's Secretariat 
and, was delivered there at 
about 1800 hour •. The mes-
....... "" mentioned were from 
Ilor Cbid' Miaidu of Kerala to 
tbr l'riIDe ~ of In<lia. 

The Chief Minister of Kerala, with, 
reference to the statement of the Minister 
orSlatefor A:griculture, Shri Bhanu Pratap 
Singh, in a P~! conCert"'nee at Trivandrum 
repudiated his allegation and had cited 
the above mentioned facta to establish 
that the Kerala Government had asked 
for financial assiatAncefrom tbe Centre." 

THE MINBTER OF STATE IN no. 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) : Sir, my Honourable 
friend, Shri C. M. Stephen has .aid that 
in the COUl'le dilcussion! in thi. House 
on the 24th November, 1977 on recent 
cyclonie stonm in the South, I had stated 
tbat no request (ur Central assislance has 
bren ukedf or by the Kerala Governmrnt. 
Shri Stephen has tried to prove that em. 
statement was contrary to facls. In support 
he has indicated that on th~ 211t 
November, 1977 at (P.M" the th"n Home 
Minister 'Of Kerala had met the Prime 
Minister and made a spl~ific requeat for 
financial ... is' ancr. He has further Itated 
that on the 23rd November, '977, a apeci· 
fie request of immediate financial assis-
tance was made through a wirel .... m .... age 
laid to ha,'e been received by the Prime 
Minister's Of.ice on the 23rd November, 
1977 and that ')n Ihe':same day a teleprinter 
m....age being the exact cOI?Y of the wirel .. 
m....age to the Prime Minllter was sent to 
the Prime Minister's Ollice. 

Sir, 

When Shri Stephen had !§iven a Notice 
of B ... .ach of pri vilege on the ground that 
I deli .. bcratcly by the aforeaaid statement 
tried to mislead the HOUle, my Ministry 
had given an elaborate clarification regard-
ing the circumstanceain which I had made 
that statement. It was explained at the 
time of making the statem oont that till then 
no meuBf!ewaa~vedinmy Miaiatry from 
the State Govt"rDment specifically ma1ring 
any "quest for any Central assiltance. I 
am placin!>: the copiea of the tel"pcinter 
mlllSage dated 22-11-77 from Special 
Secretary (Revenue Dcrartment), Kerala 
Govt. to Additional Secretary, Ministry of 
Agriculture, Union Governnlt'nt, of tele-
printer m .... age dated 23-11-1977 from 
the Chief Minister of Kerala to the Prime 
Minieter as lent to UI by the Office 01' the 
Special Repr,:sentative of the Govar4lDllllt 
of Ker. in Delhi [Plat,d in 1i/"'I1),. s. 
N •. £T'507/77·] 

Some confusion hili arisen because of the 
/Bot that wberao tbe Chief Minillter of 
Kerala in his wm.1_ mesial!" dated 
23-".'977 e"pied,OD the tel 'printer also, 
had asked for Central .... iatance on an ad 
hoe basis ouUide the Plan, on the copy or 
the teleprinter mCllJl8'! .ent to this Mini ... 
try bytbe O/o'ce of,the Sp«ial Repl'ClCllta-
riye at Iterala HOUR ita Delhi, dae last 
fWa C<JDtMninlf ..... d of Crn\(al _i ... 


